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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

G.A. 972/91. Dt. of Decision : 26.7.94.
MR, G,M,P. Obaiah ' .. Applicant.
s

1. Union of India rep. by :
the Chairman, Railway Board,
Rail Bhavan, New Delhi.

2. Ggneral Manager,
SC Rly, Rail Nilayam,
SEC'bado

3. Divisional Railway Manager,

SC Rly, Guntakal, ++ Raspondents.

Counsel for the Applicant : Mr., G.V.Subba Rao

" Counsel fPor the Respondents : Mr. v, Bhimanna, Addl.CGst.

COR AM:

THE HON'BLE SHRI A.V, HARIDASAN : MEMBER (JUDL.)

THE HON'BL £ SHRI A,B., GORTHI : MEMBER (ADMN.)

..2




oy TR - SN 3

[T E -

“»

#¥fe

0A 972/91, | 'Dt. of Order:20-7-94.
(Order of the Divn. Bench passed by Hon'bla

" shri A.V.Haridasan, Member (3) ).

The applicant who entersd service under the

Railways on 11-2-1955 and according to the recorded -

date of birth is 4-10-1933 is to retire on Supsrannuation

on 31-10-91, made a reprssentatiuﬁ for the first tfime

on 30-3-91 to the second respondent reguesting that his
date of birth may be altered in the service records as
15-3-1936 praducing a certificate from the Registrar of
Births and Death, stating that beacsme to know that his

/

date of birth in the School records were wrongly recordsd,
which was also carriad ouer‘}n the official records. The
sacond respondent did not&ggégéég}ta the request and
denied the appiicant to have the change effected in the
School Certificate. Therefora the applicant hss filed
this aﬁﬁlicatian praying that t he respordents maybe

directed to alter the applicanf%'date of birth to

15-3-1936,

2 Having perused the application amd heard Sri

G.W.Subbalﬁaa, caunssl Por the applicant and Sri V.Bhimanna,

counsel for the Rsspoﬁden?ﬁ,uaAdo not find any merit in
this application. The applicant who is about 58 years on

the date of his application lived up tc his 58th year

...383‘-



till he made the first representation on 30-3-91, yith
his dateruf birth as 4-10-1933, Therefore even if his
real dats of birth is presumsd to be 15—3§i§§6 that has
lost Elﬁ significance and he has tg live the rast oflhis
life with the recorded aate of birth%?or all purposes.

He is ngt.at thié late stage entitled to hgua a correc-
tion at ghe Serv;ce ﬁacords. We are fortifiedin the view
by the diractimn-p? the Hon'ble Supreme Court in-

1994 (1) AT 301 SC. Hence the application fails and

the same is dismissed without any order as te costs\. e

,,,,,,,

(A.V.HARIDASAN) i
A) Member (3) 1 .

(A.B.GOR
Member

s

Dt, 20th July, 1994, Daputy Reglstrar (JUdl )
Dictated in Open Court,

avl/
LCopy to:-
1« The Chairman, Ralluay Board, Union of India, Rail Bhavan,
Mew Calhi.
2. General FManager, Sowth Central Railway, Rail Rilayam,
Secunderabad.

3. Divisional Railway Manager, South Central Railvay,
Guntakal. ‘ '

4., Cna cbpy to Sri. G.V,S5ubba Rao, advocate, CAT, Hyd.
5, One copy to Sri. V.Bhimanna, SC for Railweys, CAT, Hyd.

6. OUne copy teo Library, ChT, Hyd.
7. Une spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYQER/BAD BENCH HYDERABAD

THE HON'BLE MR,A,V.HARIDASAN: MEMBER(D) “’/ﬂ

AND
TRE HON'BLE MR.ALB,GORTHI & MEMBER(A) |
2o]1]ay <

Dated:

BRETR/JUDGMENT,
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Admitted and Ikterim Dirasctions

Isslicd.

Alloliecd.
Dispceed of with Mirestions.

,//fﬁgglssej.L//
. Dismilssed as Withdrawn, /
_ -

Dismidsed for \Defoult.
d

‘Rejectdd/Orderkd. ‘
~h.0 prder as to custs;-b////






